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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

/ | AT HYDERABAD
OA.1103/92 date of decision : 29-6~1993
Between |
K, Krishna Murthy : Applicant
and

The Secretary to GOI»

Min.of Personnel, . Public”
Grievances & Pensions,

Deptt. of personnel & Training

New Delhi
2. The Comptroller and Auditor
Generzl _
New Delhi : Respondents
Counsel for the applicent . philkhana Rama Rao

Advocate

Counsel for the respondants i N.V. Raghava Reddy
sC far Central Government

CORAT
HON. WR. JUSTICE V. NEELADRI RAD, VICE CHAIRMAN

HON. MR. P.T. THIRUVENGADAM, MEMSER (ADNINISTRATIDN)

Judgement

(As per Hon. fir. Justice V. Neeladri Rao, Uice-ChaiEman)
Heard 5ri P. Rama Rao, learned counsel for the appli-

cant and Sri N,Y. Raghava Reddy, learned counsel for the

respondents.

2. The applicant Pirst appeared for Civil Seruicés Exami-

nation ih“{987. He was called for intervieu in April, 1988.

0n the following day of his interview, his medical'anmina—

tion was conducted in Safdarjung Hospital, On 24-6-1988

the applicant was informed that he uwas temporarilyimedically

unfit, The epplicant uas not ultimately selected for Civil

services aw fTe X Yoo - y
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/ personnel and Training, Ninistry of Home Affairs, Neuw Delt:i'i

to submit that he had taken prompt steps in having the

necessary counters.

i
i

T We feel that this is;one of the cases where the matter
had to be considered expeﬁitiously as the applicant is not
in a position to know abo&t his future even thouiLhe was
selected tuwice in the Ciu%l Services Examination which uere
corducted in 1988 and in 1989, Further the applicant filed
copies of the letters addrfessed Eyxxke and replies received
by him-£saA'v«GHQQJPapersinssupport of éllegations in the O,
8. Tt is evident fronm t%e alle gations in the A that when
the applicant was again célled to appear before the Medical
Board, Safdar jang Hospitai, in Mmarch, 1990, the applicant
submitted that he was sﬁc%assful in the 1989 uritten exami-
nation and he would REX b@ again called for interview and
also for medical examinati&n and hence he may be permitted
e 2 2 e
- toapear for the said{examination. After the applicant uas
interviewed in 1990, fhe u%s asked to appear 5efore LNDA
hospital for mediceal examipation and eccordingly he apmeareds
‘ ST § ly—\?ww-"\b
5p, ubtimately the guestion of avirdenee of the applicant
had to be considerec¢ on th? basis of his medical examination in
LNJP hospital and alsac thE%Eport on the basis of CT Scanning
and also the certificsate gﬁuen by Or. P. Raj Gopal, NIMS,
the doctor who conducted the operaticn for curing T8 of the
applicant, But there is n;& reference about the report of
LNJP Hospital, in the impuéned order, In the DA 1t uas
////’stated that when the appli%ant contacted the authorities in
.%f/ LNJP hospital, he was info#med on telePhane that he was
found medically fit, - Be that as it may, as ultimately, the
i

applicant was permitted to appear for medical examination
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for medical fitness and hence he would appesr for that

me dical examination, In May, 19390, the applicant was
asked to appear before the Medical Board in Lok Nayak

Jaya Prakash Narain Hospital, (LNJP Hospital), New Delhi.
Then he was referredto Dr, Ram Manohar Lohia Hospital for
CT Scanning, The authorities of the latter hospita} asked
the applicant to have the CT Scanning ianyderabad as that
facility was not readily available there, It is stated
for the applicant that ke had the CT Scanning in Hyderabad
on 30-7-1990 and sent that report to LNIP Hospital, .

A=
5. As there was no improvement e#Lthe“performance of the

- applicant in 1989 examination, the applicant was informed

by & letter dated 24-9-1980 that he was.selected Por IA & AS
[P SRS
Group-A as per TQB%Lfesults. But the applicant was informed

by letter dated 7-5-1991 as under :

"1 am directed to refer to the correspondence pending
with your letter dated 7th September, 1330 and to say that
Central Standing Medical Board at Safdasr jung Hospital after
scrutinizing all the documents/reports submitted by you,
have again mme to the conclusion that you are unfit for
appointment to a service due to Malignant Neoplasm of Lung,
Accordingly you have been declared unfit for all services
on the basis of the Civil Services Examination held in 1988,

2, In vieu of the findings of the Medical Board, referred
to above, your candidature Por the Civil Service Examimation
1988 is hereby cancelled,

3. Please find enclosed heepswith documents and chest
CT Scan submitted by you,"”

the same is assailed in this QA .

6. This OA is presented on 21-9-1992 and regiastred on

21-12-1992, 1Inspite of the repeated adjournments the counters.

Wwere not filed. Sri N, V. Raghava Reddy, learned counsel
for the respondents proguced copies of registered letterg
dated 25-3-19383 andk16-4-1993 sent under certififcate pf

posting to the Under Secr‘etary to Covt, of India, Deptt, o
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To

1, ‘I‘he! Secretary to GOI, Min.;.of Personnel, .
Public Grievances & Pensions, Dept.of Personnel &
‘Rpaining, New pelhi, .

2. The Comptroller and Auditor General,? New Delhi,

3. One copy to Mr.,Philkhana Ramarao, Advocate, CAT,Hyd.
4. One copy to Mr.N.v,Faghava! Reddy, Addl.CGSC,CAT.Hyd

/S-r’Une copy to Library, CAT. H?yd.
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- produced‘;nd if the applicant is found medically fit, %he

after the intervieuw in 1990 instead o again reporting
before the medical board in Safdarjung hospital in flarch, 90,

and when he was asked to appeér hefore the medical board in

. : s
" LN3P hosptial aftér the interview in 1990, it istEpurtai

of-the-medi;al bD;rd of LNJP H?épitél which has to be con-
sidered in order to determine as to}hether the appl?cant is
medically fit or not-But unfortunately tﬁe impugned order
was issued without verifying fofm t he medical board of
LNIP hospitsl. Thus, there is serious infirmity in the
impugned order, as such it is liable to be set aside. The

4

respondents bed to address the medical board of the LNJP
: - J_:_,,__\('.'J:‘.wb =
hospital about the report quthe medical egaminatinn of the

applicant and then appgropriate orders have to be issued,
9. It is stated that the training for those who were

| e 138
selected on the basis of Civil Serjvices examinatioquuill
be commenced in August, 1993, Hence, wve feel that it is

' cac,-r-t‘o-cx
just and proper te require R-1 to immediately eeabegt the

L

medical board of LWJIP Hospital for the report about the medicel

Pitness of the applicant on the basis of the medical exami-

nation conducted &n 2-7-1990 and the subsequent reports

Aoy e & |
thefeollowins steps max'be taten expcditiously so as to
4 A e

enable the concerned avthorities tobhform the applicantfﬁo
report for the training in this year so as to see that there

may not be any neeg for the applicant to waste one more

year . It is needless tos=y thst incase the applicant is
appointed on the basis of his performance in 1989 examination

he will be entitled to seniority of &he-batch of that batch ‘

as per rules, . OA is ordered accordingly. No costs,

CERTIFIED TO BE TRUE COP) o |
Date_” ".@r '-no-nlhw?%@

Court Officer
Centr Administrative Tribuna)
Hyderabad Bench
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